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ORDER(Oral)

Ld. Counsel for bpth sides are present.

2. Ld. Counsel for the applicant has spught for an iﬁnoc‘uous direction from the
Tribunal to direct the respondent authorities to consider and dispose of his
representation dated 5.6.2004 seeking employment assistant for her second soni.e. the
applicant No. 2. The Ld. Counsel for the respondent authorities vociferously objects to

su&:h prayer on the ground that the elder son of the deceased employee is at present

empioyed with the Department, which the applicant No. 1 has_suppressed in the

representation.

3. In view of the above, since the representation has not already been disposed of
and as the elder son of the deceased is already worki‘ng. in the Departmem. the
respondent authoriies are directed to consider the representation of the applicant dated
5{6.2004; in accordance with law, taking into oon.sideraiion the financial condition of the
férr,;ily"and pass appropriate order within a period of two monfhs and communicate the

degision taken to the applicant within a period of 15 days triereafter to the applicant.

4, The O.A. is accordingly disposed of. There shall be no order as to costs.
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